
(\t1-'.1

...' 1,

Misc. Crl. (bail'l Case No. 115 of 21

Seen the petition filed U/s.439 of Cr.lp.C. seeking bail for

accused Abdul Kayum Ali who was arrested and detained in Tezpur jail

Hazot since L0-04-2O21 in connection with Tezpur p.S. Case No. 300/2021

u I s 37 6 / 506 IPC (corresponding G. R. Case No.462/ 2O2L).

Case diary, as called for, has been received and perused

the same. Heard ld. Counsel for both the sides through video conferencing.

The precise allegation against the accused is that on the

alleged day of the occurrence the accused secretly entered into the room of

the informant while she was in her bathroom. The informant was shocked to

see the accused sitting on her bed. But eventually the accused was able to

dishonestly induce the informant into indulging it sexual connection with

him. The informant is a married woman having a girl child around 11 years

of age. However, subsequently the informant got to know that the accused

was a married man having wife and children and therefore she has filed this

FIR.

I have perused the materials available in the case diary

including the statement of the alleged victim woman recorded Uls.l64 of

cr.P.c. The investigation has substantialy progressed. statement of armost

all the material witnesses have been recorded. Be that as it may, after going

through the materials avairable in the case diary incruding the statement of

the alleged vlctim woman recorded U/s.164 of the cr.p.c. I am of the firmed

view that further custodiar detention of the accused, who has been in jair

since 10-4-21, cannot be justified in the light of the facts and circumstances

of this case.

Consequently, the prayer for bail stands allowed. The

accused is allowed to go on bail of Rs.10,000/- (Rupees ten thousand) only

with one surety of like amount to the satisfaction of the Ld. Eraka Magistrate

on condition that he shall make himself available for interrogation whenever



so asked for by the investigating officer and shall also not otherwise create

any impediment in the investigation of the case.

Let the case diary be sent back.

Mlsc. case stands accordingly disposed of.
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I/C, Sessions Judge

Sonitpur, Tezpur
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